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174 GAUHATI HIGH COURT CRIMINAL RULES AND ORDERS PART-B-CH.IV 

match and a black gown of the cut and 
shape of a B. A. gown; or 

(b) If western style dress is worn, then a 
black coat with dark or white trousers 
and a black or dark coloured plain tie 
and the gown. 

Note 1- "White" in sub-rule (l)(a) comprises any plain dull 
colour like pale cream, natural, tussore, etc. 

Note 2- (a) The wearing of the gown is compulsory in all 
Courts of Sessions; 

(b) The privilege extends to all pleaders authorised 
to practise under Section 7 of the Legal Practi-
tioners Act, 1879. · 

When wearing the -chapkan or achkan in sub-rule (l)(a). 

Note 3- The wearing of a head dress, a turban or pugree for 
pleaders and a shamla for Mukhtars when appearing 
in Indian dress, is optional. 

(2) Pleaders have the option of wearing or not wearing their 
gowns when appearing before Magistrates or other Executive 
Officer discharging civil and revenue duties, who are not them
selves required to wearing gowns. 
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FORMS GAUHATI HIGH COURT CRIMINAL RULES AND ORDERS 

CRIMINAL RULES AND= ORDERS VOL. II 
... ·, 

FORMS ;. 

I-ACCOUNT FORMS 

FORM No. (A) 1 

(a) Occasional Fonn 

CBALLAN 
Paty I - To be filled in at Court by the payer 

Name of 
person or 

persons on 
whose behalf 
the money is 

tendered. 

1 

Name of 
person or 

persons to 
whose credit 
the amount 

is to be 
placed in the 
Court's book 

2 

No. of suit 
or date of 
decree or 

order (if any) 
under which 
the amount 
is tendered 

3 

Signature of Chief Ministerial Officer. 

Particulars Amount 
of receipt tendered 

4 5 

175 

~ 
@ 
~ 

rJ) 

.:..:: 
tii e 
Cl) 

0:: 

6 

Signature of person tendering the money. 

To, 

The Cashier of the Court. 

Received and credit the above sum of tendered to you before the closing 
of the Court tod-ay. 

Signature of the Presiding Magistrate. 

~ 


